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No. XXXII OF 1951 1 - 3 

115th May, 19511 4" 
B E i t  enacted by Parliament as follows : - , 1 

! 
1. Short title and commencement.-(1) This Act may be called the 

Beserve Bank of India (Amendment) Act, 1951. 
(2) It shall come into force on such dat&as the Central- Government 

may, by ilotification in the Official Gazette, appoint in this behalf. 

2. Substitution of "India" for "States" in Act I1 of 1 9 3 4 . T -  the , 
Beserve Bank of.India Act, 1934 (hereinafter referred to as the principd 
Act), unless otherwise expressly provided, for the words "the States", 
wherever they occur, the word "India" shall be substituted. 

3. Am.endnient, of section 1, Act If of 1934.-In sub-section (2) of sec- 
tion 1 of the pdncipd Act, for the words and letter "Part B States" the 
words "the State of Jammu and Kashmir" shall be substituted. 

4. Amendment of section 2, Act 11 of 1934.-In section 2 of the principal 
Bet ,- 

(2') clause (bb) shall be relettered as clause (c); 

(ii) the existing clause (c) shall be relettered as clausa (f) end that  
olause, as so. relettered, shall be inserted after clause (e) ;  

(iii) clause ( a ~ )  shall be omitked ; . 
(ivl) after clause ( f ) ,  as relettered, the following clause shall be 

inserted, namely : - 
'(g) the expressions "State Government" and "State Govern- 

ments ", unless otherwise expressly provided, do not include the 
Government of the State of Jammu and Kashmir.' 

5. Amendment of section 9,  Act 33 of 1934.-In section 7 of the princi- 
pal Act, for sub-section (3) the followjilg shall be substituted and shall (be 
deemed to have been substituted with effect from the 1st day of , T ~ m i ~ r y ,  
$949, neme1y:-- 

"(3) Save as otherwise provided in regulations made by the 
Central Board, the Governor and in his absence the Ueputy 
Governor nominated by him in this behalf, shall also have powers 
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of general superintendence and direction of the affairs and the buslnesa 
of the Bank, and may exercise all powers and do all  act^ and things 
which may be exercised or done by the Bank." 

6. Amendment of section 11, Act 11 of 1934.-In section 11 of the 

(u )  in sub-section (I),  for the words "any other Director" the 
words "any other Director or any member of a Local Board" shall be 

(b) in sub-section (5), for the words and letters "of a Part A S t a b  
or a Pa,rt C State", the words "of any State" shall be substituted. 

7. Amendment of section 17, Act I1 of 19344.-In section 17 of bhe 
principal Act ,-- 

use (I), the words and letter "Tart B States" shall be 

(2) in sub-clause (a) of clause (R), after the words "scheduleta 
bank" the words "or a State co-operative bank" shall be inserted; 

(3) in sub-clause (b) of clause (R), for the words "nine months" 
the words "fifteen months" s p l l  be substituted; 

(4)  in subalause (c) of cyause (2), the words and letter "or such 
securities of Part B States as may be specified in this behalf by the 
Central Government on the recommendation of the Central Board" 
ahall be omitted; 

(5) in clause (4) , -  
(a )  the n-ords and letter "Part B States" shall be omitted; 
(b) in sub-clause (a), for the words "which have been trans- 

ferred" the words " such documents having been transferred" shall 
t)e substituted; 

se (6), the following clause shall be substitubed, 

"(6) the issue of demand drafts, telegraphic transfers and 
other kinds of remittances made payable a t  its own offices or 
agencies, the purchase of telegraphic transfers, and the making, 
issue and circulation of bank post bills;"; 
(7) in clause (8),- 

e words and letter "or such Part B States" shall be 

(b) in the first proviso, for the words "authority or State", in- 
both the places where they occur, the words "or authority" shall 
be substituted ; 

(6) the s e m d  proviso shall be omitted; 
(8) in clause (11),- 

(a )  the words and letter "or any Part B State" shall be 
omitted; and 

(b) after the words and figures "established under the Indus- 
t(ria1 Finance Corporation Act, 1948", the words "or the Govern- 

, ment of any such country outside India or any such person a31 

may be approve1 in this behalf by the Central Government" 
shall be inserted; 

n* % 
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(9) in clause ( I s ) ,  for the words "in the shares" the words "in the A,$ 

shares and securities" shall be substituted; $ 
(10) in the second proviso to clause (Id), for the words " s h ~  

eapital" the word "capital" shall be substituted; 
4 
%a 

(11) for clause (75Aj. the following cltijuse shall be substitutedr 4 
namely :- J 

"(1cA) tha performance of the funotions of the Bank under fhe. 'I 
International Monetary Fund and Bank Ordinance, 1945 (XLVIL 4 

S 
ef 1945), the Foreign Exchange Regulation Act, 1947 (VII of 
1947), the Banking Companies Act, 1949 (X of 1949) or any other 
law for the time being in farce;". 

8. Amendment of section 18, Act XI of 1934.-In sub-section (1) of see. 
~n 18 of the principal Act, for the words "Central Board" the word 

1 B 

3enk" shall be substituted and shall be deemed to have been substituted " \ 
h effect from the 1st day of January, 1949. I 
9. Amendment of section 19, Act 11 of 1934.-For clause (2) of section 
of the principal Act, the following clause shall b e  substituted, 
nely :- 

"(2) purchase the shares of any banking company or of any other 
oanipany, or grant loans upon the security of any such shares;". 

10. Amendment of section 20, Act 1% of 1934.-In section 20 of the 

I 
~cipal Act, for the mrords and letter "the St-ate Governments and such 
b E States as may be approved of and notified by the Central Govern- 
lt in the Gazette of India" the words and letter "and the Governrrlentrr 
'art A States" shall be substituted. 
L1. Amendment of section 21, Act II of 1934.-To section 21 of the 
Cip611 Act, the following sub-section shall be added, namely:- 

'(5) In  this section, the expressions "State Government" and 
"State Governments" do not include the Go~rern~nent of any Part B 
State. ' 
&. Insertion of new section 218 in Act I1 of 1534.-After section 21 
e principal Act, the following seetion shall be inserted, namely:- 

"21A. Bank to transact Govenzment business of P a ~ t  B. States on 
qtsement.-(1) The Bank may by agreement with the Government 
C an7 Part B State undertalre- 

(a) all its money, remittance, exchange and. banking transac- 
tions in India, including in particular, the deposit, free of interest, 
crf all its cash balances with the Bank; and 

(b) the management of the public debt of, and the issue of 
any new loans by, that State. 

(2) Any agreement made under this section shall be laid, as s o o ~  
I may be after i t  is made, befor,e Parliament." 

Amendment of section 26, Act I1 of 1934.-In sub-section (2) of 
126 of the principal Act, for the words "save at an office or agency 
Bank", the words "save at such office or agency of the Bank and 

L extent as may be speoified in the notification" shall be substitutedl. 
Amendment of section 33, Act I1 of 1934.-In sub-section (3) of 
33 of the principal for the words and figures of section 18" 

rds, figurss and braokets "of sub-section (1) of section 18" shall be 
ltea. 
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15. Amendment o$ sections 36 and 37, Act I1 of 1934.-In sections 36 
and 37 of the principal Act, for the words "sterling securities", wheravar 
they occur, the words "foreign securities" shall be substituted. 

16. Amendment of section 42, Act II of 1934.-In section 42 of the 
principal Act,- 

(1) for sub-section (2),  the following shall be substituted, name 
1y:- 

" ( 2 )  E v a y  scheduled bank shall send to the bank a r e t m  
signed by two responsible officers of such bank showing- 

(a) the amount of its demand and time liabilities and the 
amount of its borrowings from banks in India, 

(b) the total amount of legal tender notes and coins held 
m 

by it in India, 
(c) the balance held by it st: the Bank in India, 
(d) the balances held by it a t  other banks in curren) 

account and the money at  call and short notice in India, 
( B )  the investments (at book value) in Central and State 

Government securitiee including treasury bills and treasury 
deposit receipts, 

(j) the amount of advances in India, 

(9 )  the inland bills purchased and discounted in India, 
s t  the close of business on each Friday, and every such reburn 
ghall be sent not later than five days after the date to which it 
relates : 

Provided that where Friday ia a public holiday under the 
Negotiable Instruments Act, 1881 (XXVI of 1881), for one or more 
offices of a scheduled bank, the return shall give the preceding 
working day's figures in respect of such office or offices, but shall 
nevertheless be deemed to relate to that Friday: 

Provided further tha'r, where the Bank is satisfied that the 
furnishing of a meekly return under this sub-section is impracti- 
cable in the case of any scheduled bank by reaeon of the geogra- 
phical position of the bank and its branches, the Bank may allow 
aoch bank- 

(i) to furnish a provisional return for the week within 
the period aforesaid to be followed up by a final return not 
later than ten days after the date to which it relates, or 

(ii) to furnish in lieu of a weekly return a monthly return 
to be sent not later than E o ~ t e e n ~ d a y s  after the end of the , 
month to which it relates giving the details specified in thie 
sub-section in respect of such bank at  the close of business 
for the month,"; l 

(2) in sub-section (3A) ,  in clause (a) and in the Explanation, the 
words "managing agent" shall be omitted; 

\ 
- (3) in sub-section ( 4 ) ,  for the words "shall be liable to pay to the : 
Central Government or to the Bank, as the case may be, or to each," 
the words "shall be liable to pay to the Bank" shall be substituted,; 
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(4) in sub-section (5 ) ,  for the words, brackek and figure "by' the 
Central Government in the case of A failure to make a return under 
sub-section (2) to the Centra.1 Government, or by the Bank with the 
previous sanction of the Central Government in other cases", the 
words "by the Bank" shall be substituted; 

(5) in clause (a) of sub-section ( 6 ) ,  for the words "in any State of 
India" and "outside the States of India", the words "in India" and 
"outside India" shall respectively be substituted ; 

(6) after subsection ( 6 ) ,  as so amended, the following rub-ee~chicsr, 
shall be inserted, namely: - 

1 
1 

"(7) The Bank mdy, for such period and subject fo duch I 
conditions as may be specified, grant to any scheduled b ~ n k  such ! 
exempticns from the provisions of this section as it thinks fit with 
reference to all or any of its offices or with reference to tho whole 
or any part of its assets and liabilities." ! 

17. Amendment sf section 44, A& B of X934.In  section 44 of %he 
principal Act, the words and figures "with which i t  has any transwtim 
adder section 17" shall be omitted. 

18. Amendment of section 51, Act 11 d 193k.-1n seetion 51 of &a 
principal Act; for the words "Auditor General" the words "Comp%roUw 
and Anditor General" shall be substituted. 

10. Amendment sf the Third Schedule, Act IX of 1934.-331 p ~ r a ~ a p b  
$ of the Third Schedule to the principal Act, for the words "the Sfab~'? 
the words a.nd lebters "Pn~t A skate8 and Park 0 Gtafe~" uhdl be 
a1ihati94hBad 


